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LEGISLATIVE ASS]1\{BLY. 
Wodne8day, 24th March, 1926. 

The Assembly met in the Assembly Chaml::er .at Eleven of tbe Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

RECOVERY OF THE LOAN OF Rs. SH LAKHS MADE TO TUE PERSIAN 
GO\·EllNPtlENT. 

1869. *:Hr. Eaaturbhal Lalbhai: (a) Will tbe Government be pleased to 
state when they expect to recover the toan to the IJersian Uoveruuumt of 
Rs. 341 lakhs; repayment of which tho FimUlcial St1Cretary stuted in his 
memorandum was expected at an early date? 

(b) Will the Government be pleased to state how far the negotiations 
have proceeded? 

{c' How do Government propose to deal with the amount when 
realised? 

The Honourable Sir Bull Blackett: I regret I am unable to make any 
statement. 

RECP!NT l\lAn. ROBBERY TN THE KHrrr.NA DIsnTCT. 
1870. *SIr Darcy LiDdsay: (a) Has fhe attention of Government been 

drawn to a lecent mail robbery in the Khulna District of insured articles I 
of considerable value in wh:ch the mail peon WBS severely wounded? . 

(b) If the answer is in the affirmative. what necessary protec'tion do 
the Department propose to afford to the postai staff conveying valuables 
from railway stations to the post i ~s and vice verBa? 

(c) Have the perpetrators of the crime been discovered? 
Mr. H. A. Sams: (a) Yes. 
(b) The attention of the Honourable Member: is invitE'd to the reply 

given in the e islativ~ Assembly on the 26th January, 1926 to stArred ques-
tion No. 250 asked by Khan Bahadur Sarfaraz HU!'!Rllin Khan. The ques-
tion of extending the protection to all mail carriers is under consideration. 

(c) Two 'persons have been arrested in connection with the robbery. 
RECOMMENDATTON OF THE LEE C I~ N REOARDING PltmfCTIONS' 

PROM TUB PltOVJNClAT, CIVIl. SEIlVICES TO THE ST'fERIOR SEltVIC!I!. 

]871. *lIIr. 1[. O •• eogy: (a) With reference to the recommendation 
made by the Lee CommisRion. on the question of increasing Lhe rate of 
promotion from the ProvinciRI Civil Services Rnd obtaining 20 ~  Cf.'nt. 
of the recruits for the superior services from that source in future. what 
action has so far been taken in the diBerent provinces in connection 
therewith? 

(b) What was the number of list.ed appointments held by members of 
the Provincial Civil Service. on the judicial and executive sides respect-
i-vely in eaoh of the Provinoes--at the time when the Lee Commit;sion made 
their' inquiry. as compared with the number at the close of 1925? 

(0) Will Government be pleased to mRke Ito .tst~ e t of what they -propoae to do in regard to the recommendation referred to in part (a)? 
( 2846 ) • 
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The HODourable Sir .Al-...nder lIIuddlman: (a) The orders of the Secre-
tary of State in Council on this reoommendation were oommunicated to 
Local Governments .)£ 19th November, 1925. Since that date recommenda-
tions for the listing of three additional posts have been received. 
(b) I lay 011 the table a. statement giving the figures required by the 

HOlloura.ble Member. 
(c) The policy of' Government is to fill 20 per oent. of superior post. 

on the cadre of the Indian Civil Service by the year 1989 by the promotion 
of Provincial Servi(:e officers and, appointments from the Bar. 

Sf,(.dl'ment ~ i '  tAe ,,"umber C!f 811perior Li,ted 4.Pl'ointment, Aeld by ",.e",ber, of tAe 
J'rovincial C,vil 8wrvice in ear.! ProvincIl on tA~ 1st JulYI 1923, (a) afltlllt Jan-
Utlll'Y, 1926, afla eAtl nu",ber to be eventutUZ;,V flll«l fro'''' tk., lOlWCe. 

I NIJ .... OJ' po.,.. O. 111" I NIJ •••• OJ' POI ... o. 1... ~ number 
___ .-_JIJ_L_y,_l_III8_, ...,.--___ ..... _ ~ ..~~ l ~  ~ e 

&udjadklal) 
.7 .. ", ... ,. to be 8l1e4 J...u.w.,. 

belmlb. 

\
. P.O.S.&D4 

1h:ecu-Held by I'II1ed Total. Eseeu-Held b1 lI'lI1lI4 Total. ' '~ ~I 
tlf.. mom- f U'f'. ~  belm 1.&l1I from 

! be::.Of::::a ih. til, lIt April, 

Pl'OffDoel. 

I p. C. 8. Bar. p. O. S. Bar. lIJ26. 

~ ~ ~ ~ ~ ~ : ~ ~'  :-_11-
(I) (0) ,I 

Bombay. 

BIDpl 
U.P. 
PunjRb 
Burma 
B •• nd O • 
C. P. • 
AeIlLlll 

~ ,--A-, ! 
8 ~ . ... 6 I) 8 I 1  9 1'1 I' 

6 r Ii 1 ' 12 6 I) 1 11 II , 

: '\: 1 ~ t~ ~ : ~ ~ .~ 
• 40  40 2 10 '1 6  2 16 19 
.  6  2  1  8  6  2  1  8 18 
. '\1 I) '''172 I) ... 't 12 
.2 " .... 122 ... ". I 4Ii 
-------r----.------- ....... --

Total •. \ 86 26 I 9 I 80 408 88 I 10 91, 161! 

(0' lh:oepl.Jn tJl. _ of the Mld.l. Pr08l4 .... 1 Sp_ for"hloh II..,,, beeu taken from tIM Clril Mit of lit 
Janulrr, 18lS. 
<h) Esoludinll' additioual POltll&Dotionw but not IJlven effect to. 
(e: E:lclndlnr 3 A44ltloll&l POlt.1 nnotllmed but not. ghen etlltct 10. 
(01) Inoludlng on. fM AI .. m. 

LAST Co..u, CONTRACT IN CALCUTl'A BY THE R.UY,W.AY DEPARTMBNT. 

1872. ·Kr. K. O. KIO&Y: (a) lias the attentaon o! Govemm.eot beaD 
drawn to an. editorial note in the BfJT11fJf&t (Calcutta), dated the 2Dd Marcb. 
1926, headed •• Lowest satisfactory tender ". dealing with tlie last coal 
contract in Calcutta. by the Railwa.y Department? 
(b) If so, will Government be pleased to make a statement on the differ-

ent pQints raised in the said editorial D,Qte? 

The Honourable II.r Oharl. IDDII: I have only to add to the reply given 
-on 15th March last to Sir Hari Sia:Jgh Gour that tlie latest available aecountl 
of the workings of railway-oWtled cGlliories will be found. in Appendi:x B 
of VolumE) n of the Railway BGard.'. R,epori em lUi .. IWlwaya ~  
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POSI'l'ION m' l' ~lllN  U,Hl,WAY ~ C H IN EA8TEIlN nBNGAY" 

.1878. ·Kr. E. O •• eol1: Will Government be pleased to make a state-
unent, showing with regard to each pending railway project in Eastern 
Bengal, its present position, 'and prospects of st~ ti  as also the 
<opinion of the looal Government and the respective Railway Agents con· 
·cerned on the merits and urgenoy of oach project l' 

The Honourable Sir Oharle. IDne.: A statement oontaining the informa-
tion asked for is laid on the table. 

8tatMllt"t ,holC,,,g tlte pre,e"t pOlitiofl, etc., oj the projeot' pefltlillg '" Aa't~  ]Jell8fJJ RaiJlllfJ8 • 

EA8TIIBN BOGAL RULWAY. 

Pl'OtIpectlof 
Conlt.rllCltlO1l. 

s~ ~ 
Opinion of Local I = ..... 
GovemDlent 011 the ~ 0 Iii 'IS • 
mel"'" &llIl urgollCf 'l~ .~ to 1 Prnfnt politloD.. 

of oaQh proj""t. .. .. e 2 
~a .. 1'10 

.-'--------!_ .... _--_ ..... _--,-_ ... _._---_. __ ... _ .... _.. . .. '---

A. trrJlle survey DeCiaiOIl reprd-Plaeed' flrIt In the I Not yet 
rerently lADe'! inll' conlt1:uctlon lilt of llllea recom. received. 

.(l) :rai,pu Gop alp a r 
JamaJpur. 

t.iODe4. i will depend on mended for CODI-
, result of tra8ie tzoQOtioD In 1926.27. 

'. (2) lIhurdi Pabllll: Sadhu· 
ganj. 

, IU"oy, 

Tratlc lur"ey reo Ditto. Plaeed fonrth in the Ditto. 
ceutly complet. lilt 01. lintll recom. 
ed. meDdeci for COUI' 

Unction in 1926·2'1. 
. (8) DaccA .&richa 11alBc ID"ey re-

cently ordered. 
Ditto. ot included iD the Ditto. 

lilt of linn recom· 
mended for CODI' 
trurtlon iD 1926-2'1. 

.. (6) Rajapur Ramehandra· 
pur. 

Under rHllvelti· Decision regard· 
ption. lug ronRrattioD 

will depond on 

I rellIlt of re-
InYeJltlgatloD. 

Ditto. 

TralBe pra.pecta Ditto. PIHed eleventh in 
AsUM BlIlfGAL RAILWAY. I 
under re-lD_ tbe llet of lInel 

conltrllcLiOD in 
tiptioD. I recommended for 

--(6) Netzokona Kohlll'pnj. } l~ . 
. Tretlc lU1'Vey DeeieioD regard-' Placed thirteenth 

receutly 1&110- iDg COIIItrut'tion I and llineenth in 
tioned. will depend OIL I the lilt 01. llDIIII 

. (7) Sambhupuj HalooagbR l'tiIIlLlt of tnllle ~ l'8I.ommendccl for 
-(8) WeeteJD EstenaioDs of ) mrvey. conltractlon iD 
the lilymeDllingh Bb .. ;. 1 ~ . 
rab Bftzar lIai1w .. y-

~~  t~C~  ~ D~ I 
Kilhoretr'nj. 

(iii) H 0 18 a itl p 11 r 
A.t.harbarl. ~ Deylled ,,_ EAimatee eto., Plaeed fOIlriA!eDth 

• ·.(9) Eaetern est.enliolls of I truclion eat!· are under u' \' and IiftGent.b in 
the Mymenlingh Bb.i· m..te hal j • .t __ tis. t_ lilt of lInea re-
rah Baz"r IWIWllY- been received. I COIIImendeli in 
(iv) A.tharabari Oogb. 18i6-J7. 

bara,.. 
(.,) Itillaoreranj 

Kllrimganj. 
vi Saraehar h'it Ilr. 

Ditto. 

Ditto. 

Ditto. 

Ditto • 

... 2 
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RECRUITMENT OF ASSISTANT TRAFFIC SUPERINTENDENTS ON STATE 
RAILWAYS. 

1374. *JIr. E. O •• eogy: (a) With reference to tlie answer to starred. 
question No. 808, of the 15th February, 1926, is it a fact that among the· 
candidates for appointment as Assistant 'l'raffic Superintendents of the 
State Hailways, who e ~ not permitted to sit for the competitive exami-
nation, were persons, who obtained their training in England as traffio 
probationers under apprenticeships arranged with British railways by the 
High Commissioner for India? 

(b) What chances will there be for such persons to be employed under 
state-managed Railways in India in future? 

'!'he Honourable Sir Oharle.Inne.: (a) The reply is in the affirmative. 
(b) In future recruitment will be made on the result of a competitive· 

examination gnd only those will be eligible to compete who fulfil the con-
ditions in the rules prescribed for theexaminatioD. 

JIr. E. O. Beo.: Will these persons be deemed to possess t ~ qualifi-
cations necessary for going up for the examination? 

'!'he Honourable Sir Oharle. limes: That is a matter which will have to 
be examined in regard to each individual case. 

REDUCTION of Co.AI. FREIGHTS, ETC. 

~ . *1Ir. E. O .• eogy: (a) Have Govelmnent received any resolu-
tions paslO'ed by the Indian Industrial and Commercial Congress held at 
Delhi in'February 1926, regarding, (i) further reduction of coal freights, (ii) 
the policy r6 railway collieries, (iii) a change in the purchasing agency 
for railway coal, and (iv) a. bounty on coal exported outside India? 

(b) If so, will Government be pleased to state what action they pro-
pose. to take on these resolutions? • 

'!'he Hooourable Sir Oharles !Dne.: (a) and (b). So far' Government has 
received copies only of the Resolutions regarding the reduction in coal rates 
and the grant of bounties on coal exported outside India. As regards rail-
way rates, the Government of India desire to say quite definitely that they 
have no present intention of making any further reductions. As the Hon-
ourable Member is aware, they recently appointed a Committee to advise 
them what measures Rhould be taken to stimulate the export of coal outside, 
India.. Action has already been taken on the most important recommen-
dations of that Committee, and the Government of India have no present 
intention of referring to the Tariff Board tbe question whether bounties 
should be given on coal exported outside India.. . 

ALleNMENT 01 Tn DINAlrU:a-RuREA R.AlJ.WAY. 

1876: *Kr. E. O •• eID.,: (a) Have Government in t,he Railway Depart-
ment received any resolutions adopted at public meetings in the' District 
of Di a e ~al . taking exception to the proposed alignment of the 
;}inajpur.Rubea Rail wa:v , and making several suggestions. regardillg align-
'nent and location of stations? . 

(b) If eo, what action de Govel'llmeD"'propOle to take in tbe matter?' 
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The BODourable Sir Oharles InD .. : (a) No; a telegram protesting 
:against the alignment adopted ha.s been receA.,ved from the Chairman of the 
Local Board of Thakurgaon. 

(b) The ~ s le Member is rderred to the reply given to a similar 
·question No. 879 Bsked by Mr. Kumar Sankar Rayon F,ebrunry 19th last. 

Jlr. K. Ahmed: Are Government giving any effect to the telegram 
Teceived from Dinajpur? 

The BODourable Sir Charles Innes: The actual position is that the Agent 
of thp Eastern Bengal Railway hRs been aslted to obtain the opinion of the 
'Government of Bengal before finally adopting the proposed alignment. 

STAFI! SEI.l!lCTION 80A ltD'S EXAMINATION' FOR STENOORAPHEUS. 

1877. ·.r. Abdul Baye: Is it n fact that no examination for stenograph-
'e1'S was held by the StaB Selection Board subsequent to 1924 l' , 

The BODourable Sir Alexander Ituddlman: No. A departmental eX8-
,mina.tion was held in December 1925. 

NUM"BElt OF SUCCESSFUL MUHAMMADAN CANDIDATES IN THE STAPF 
SET.ECTION BOARD'S EXAlIINATlON POR STENOORAPHER8 HELD IN ]92· ... 

1878. *Kr . .Abdul Baye: (a) Will the Government please state what was 
the number of Muhammadan stenographers who were declared successful 
in an examination held by 'the Staff Selection .Board in June 1924 l' 

(b) Will the Government please state how many of them have so fAr 
been given appointments l' 

The Bonourable Sir .A1eunder lIuddlmu: (a) Four. 
(b) Two. 

Al'POJNTMENT OF IJAJ,A MANOA}, CIIAND AS A STENOGRAPHER IN THE 
OFFICE OF THE CENTRAl. BOARD OF RXVENlIE. 

1879. -Mr. Abdul Baye: (a) Is it a fact that an unqualified stenograph-
·er, named L. Mangosl Chand, has heen recently given an R i t e~t 
as a stenographer in the Central Boa.rd of Revenue l' . 

(b) Is it a fact tha.t there were several qualified candidates availabre 
for the above post l' 

(c) If so, wiII the Government ploase state the reasons why their claims 
and qualifications have been ignored and an unqualified man appointed l' . 

The BODourable Sir Bull Blackett: (a) Lain Mangal Chand, who was 
recently appointed as a stenographer in the Central Board of Revenue's 

-Office, is Dot unqualified. • 
(b) He was one of sever&l qualified candidates nominated by the Sta.tl 

:Selection Board for the vacancy. 
In these circumstances part (e) does Dot arise. 

, 
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TERMINATION OF THB . C~  OF L,\T,A MANGAL CHAND AS A 
STENOGRAflIElt IN THE OFFICE 01' THE CENTRAL BOARD 011 

• REVENUE. 

1880. *Kr. Abdul Baye: (a) Is it a fact that tht: services of J.... M!UlgaJ 
Chand, stenographer, were tenninated by the Central Board of Revenue-· 
in 1922, on account of his not having passed the examination of the Staff 
Selection Board? 

(b) If the answer to pm (a) be in the negative, will the .Government 
please state the reasons why L. Mangel Chand's services were te i ate ~ 
by the Central Board of Revenue'/ ". 

(c) If the answer to part (a) be in the affinnative will the Govern-
ment please state if he has since then qualified himself. for appointment in 
the Government of India '/ 

The Honourable Sir Bull Blackett: Ca) and (b). The person in question-
was in a temporary vacancy in the Central Board of Revenue and had to 
revert to his substantive appointment to make room for a oandidate with 
superior claims. . 

(0) Mr. Mangal Chand subsequently made application to the Staff Selec-
tion Board for the registra.tion of his name on their approved list of candi-
dates, and his name was duly placed on that list by an order dated the 22nd' 
November, 1923. 

EXEMP'l'lON Il ~  THE EXAlUNATION OF THE STAFF SEJ.ECTION BOAllD 
OF MEN RECRUITED FROM THE PROVINCIAl, SECllETARIA'l'S. 

1381. *Kr. Abdul Haye: Is it a fact that there is 8 oircular issued by 
the Staff Selection Board according to which persons belonging to the-, 
Provincial Governments can never be exempted from the examination of 
the said Board '/ 

The Honourable Sir Aleunder Kuddiman: Prior to 1925 persons from, 
proviDcioJ Secretariats were occasionally exempted from th.e Staff Selection 
Board examination. The Board informed t.he Home Department in June 
1925 that they were opposed to recruitment from provincial Secretariats 
a.nd attached and suhordinote offices except by the ordinary door of exami-
nation, the initiative in such cases to come from the Local Government or 
the head of the office conoerned. The Government 01 India accepted thi .. · 
re.pommendation. 

Xr. K. Ahmed: Do Government propose to register names, call for and' 
allow candidates from the provinces to corne up for the examination '/ 

'!'he .onourable Sir Aleunder Kuddtmau: I have already ,said so and-
the Honourable Member would have understood it if he had listened to my 
reply. 

AltENDMENT OF THE PROVISIONS OF THE INDIAN COlfPANIES ACT ltET,ATING' 
TO MANAGING AGENTS. 

1882. ·Str Darcy LIndA,: 1. Have Government ever cons.idpied the' 
qUbstion of so amending the Indian Companies Act, 1918, as to provide-
that it shall not be permissible for Managing Agents to utilise the funda. 
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of one Company for the purpose of financing another Company in the same 
Agency, also that the funds of- any Company may not be used by the 
Managing Agents or any of the Directors for the purposes of their business? 

2. If not, do Government propose to do so? 
'1'111 Bouourabll Sir aharll. Inne.: The Government not.e the Honour-

able Member's suggestion which will be considered when the question of 
amending the Act is taken up. 

DATING OF BLANK TItANSFEB.8. 

1883. ·SIr Darcy Linds&y: Arising out of the reply given to my question 
No. 1045 on lBt March and the quoted extract from a letter from the Gov-
ernment of Bombay, do Government propose to re-examine the position 
to see whether the suggested provision that blank transfers be 
dated could be made effective and not easily defeated were it made com-
pulsory that in place of the present practice of adhesive stamps all transfer 
deeds lie stamp embosaed and dated at the Stamp Office before signature? 

'1'111 Honourable Sir Bull Blackett: The Honourable Member's suggos-
tion has been considered on more than one occssion and the Government 
of India. have never been satisfied thn.t it would be efiectiy('. 

EXElll'TJON OF THE DEI.HI N OTIF!ED AUEA C l\It l~  FROM 1'UE 
O,l'ERATION '¥ TilE Ar.IENATlON OF LAND ACT. 

1884. ·Kr. E. Venkataramana 1I.eddl: wm the Government be pleased 
to state whether the Delhi Notified· Area Committee is also exempted from 
the operation of the provisions of those sections of the Alienation of Land 
Act from which municipalities and cantonments aro exempted ."ide Noti-
fication No. 16176, dattld 21st June, 1919, of the Punjab Government, 
Agricultural Department? 

Mr. I. W. Bhore: No such exemption has been granted. . \ 

l l' I ~ OF THE DELHI MUNICIPAr.ITY, Tm: NOTIFTT!:D AUlA. 
COMMITTEE AND mE hfPERlAT. CITY COMMTrrEE mOl( THE 

OPERATION OF THE ALIEN OF LAND ACT. 

1885. *1Ir. It. e a'a '~aD' lteddl: Do Government propOScl t~ take 
'any action to exempt the Municipality and Notified Area Committee of 
Delhi and the Imperial Cit.Y Committee from tho opflration of the provi-
sions of llll the sections of the Aliena-tion of Land Act in the SRme WB.Y 8S 
the Simla Distriot (Summer Capital of the Govemment of India) has been 
exempted almost wholly from the said Act by the Punjab Government's 
Notification referred to above. 

Mr. I. W. Bhore: The Governmellt of India do not at present contem· 
plate such action. 

RlIlnA-CEMENT OP MUHA.MMAD FlHAlllP, SClloor. CT.ERIt OF THE Hl AD~ 
, MASTER, GOVERNMENT HIOH SOIJOOL, DEI.HI, BY L.U.A 

KISDORI LATh 

1886. *Kaulvt Muhammad Yakub: (Il) Is it 8 fsct that I •. Ratt:an Lal, 
Headmaster. Government High Rchon!, Delhi. Rod A!'A;stRnt SUDerin-
tendent of Education, Delhi, rcplllced his school clerk, Muhammad Sharif, 
by a clerk named L. Kishori L&l? 
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(b) Is it a fact that this clerk L. Kishori La.l is a nephew (son of hil 
real maternal aunt) of L. Rattan Lal? 

(c) Will· Govcrnment pleaae state if they propose to take any action 
in the matter? 

IIr. J. W. Bhore: (a) No. MulIammBd Sharif, clerk, was transferred to 
~a e  his home, at his own earnest and repeated request. A Christian· 
Was sent by the Di ~ t  of, Public Instruction, Punjab, in his place. He 
was arrested and Jnter became insune and after the post had been vacant 
for several weeks, Kishori La.l was put in. 

(,b) No. They are not even of the same cBste. 
(c) Does not arise. 

ApPOINT'MENT OF 1hTIIHfMADANS TO TilE MUNlr'IPAI. COMMITTEE AND 
DIS'rItICl' BOARD SCH001.S IN TUE DE1.HI PROVINCE. 

1387. ·Jlaulvl Jll1hammad Yakub: (a) Is it B fact that the appomtments 
in the Municipal Committee nnd District Board Schools are made by 
local bodies on the recommendation of the District Inspector of Schools? 

(b) Is it 0. fact that according to the Punjab Education Code the District 
Inspector of Schools has to obtain the sanction of the Superintendent of 
Education to the appointments in the Municipal .and District Board 
Schools? , 

(c) Is it a fact that such recommendations ,re invariably accepted by 
t.he Municipality and District Board? 

(d) Will Government please state the reasons why no Muhammadan 
candidat es are recommended by t~e educational authorities? 

Mr. l. W. Bhore: (a) Yes. 
(b) Yes, in case of a few posts. 
(c) Not invariably. 
(d) The reason is the want 6f suitable caJ;ldidates. 

HEADMARTERSHIP OP THE RAl8JNA MIDDLE SCHOOl •• ' 

1388. ·Jlaulvl Kuhammad Yakub: (a) Is it a fact that the Superin-
tendent of Education was asked by the New. Capital Committee, Delhi, '110 
make recommendations for the appointments of the staff of the .Raisins. 
Middle School? 

(b) Is it a fact that an advertisement was sent by the Superintendent 
of Educntion to three Hindu pnpers, i.e., Leader, Tribune and ~a.ste  
Mail. but to no Muhammadan paper like the Muslim Outlook? 

(c) Is it Il. fnct that t.he int.erview for the Headmastership of the Raisin a 
Middle School was conducted by the educational authorities -end the 
appointmentJ was made 8S a reRult of this interview? 

(d) Are !Government aware that there is no paucity of qualified and 
t,rnined Mqhnmmoilnn Ftl'llduntes in Upper India, and if, so. why was DO 
MuhammMan cnndidate ap}loint,ed? 

Kr. 1. W. Bhore: (a) Yes. 
(.b) The advertisement was inserted in the local paper and in the Indian 

papers having the largest circulation in the Punjab, and the United Pro-
mees. 
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(e) Sir Hu.gh Keeling, President of the Raisina Municipal Committee, and 
'the Superintendent of Education, interviewed the candidates. 

(d) Of 67 applications for the post only three were from Muhammadans 
.and not one. of whom was qualified. 

, '. 
AUIWED UNSBII'ATHETlC TUEATMENT OF MUH,UIMADANH IN TIlE l)ELHI 

EDUCATION DEUlt1'lIBN'T. 

1389. *Mauivi Muhammad Yakub: (a) With reference to the reply given 
to my starred question No. 1220 on 12th March, 1926, will Government 
kindly state if the posts described below ore held by Hindus only?-

1. Assistant Superintendent of Education. 
2. District Inspector of Schools. 
S. Hee,d Clerk. , 

(b) Are Government awore that Muhammadans ,are unsympathetically 
'treated in the Education Office of Delhi? Also wiiI Government state 
what immediate steps they are going to take for the amelioration 'ef the 
proSp'9ctS of the Muhammadans in the Department? 

IIr. I. W. Bhore: (a) Yes. 
Cb) No. The Honourable Member is referred to the reply given to 

:biFl question No. 1106 on the 8th instant. ' 

R~ . I N Hl  o}<' THE MANAGEIt, NAREHT,A Hwu BeliOOI" AND THE 
Cr,Ell.S:, GOVEltNlIENT HIGU SCHOOL, TO THE ARBIS'rANT 

SUPEltINTENDENT, EDUCA.tION DEPARTMENT, DELHI. 

1390. *lIaulvt lIuhammad Yakub: Is it a fact that Sital Dass, Assistant 
Manager, Narehla High School and Kishori LaI, clerk, Government High 
School are real relatives of Ratall. LaI, Assistant Superintendent, Education 

{)ffice, Delhi? 
IIr. I. W. Bbore: The Government do not propose to make any inquiry 

into the relationship existing ~et ee  these or any of their officers unleu 
they are satisfied that such an inquiry is necessary in the public interest. 

Mr. It. Ahmed: How can they be satisfied unlesS' they make an in· 
-q,tiiry? 

ABSENTEE MRMBJI!RR 0" THE SEOO1<iD LEOlRY;ATIVE A88EXBJ,T. 

1391. *lIr. B. DI8: (a) Will Government be pleased to state how many 
'Members of the Legislative Assembly have absented themselves for more 
thnn one Session of the second Assembly? 

(b) Will Governmellt be pleased to give a list of their names and their 
period of absence from the Legislative Assembly? , 

(e) Can \a ~ e  of t ~ e i~l ti ve Assembly absent himself ~  
'more than one SessIon and stIll retam hll! Beat? 

(d) Will Government be pleased to state whether it is compul8ory for a 
Member of the Legisla.tive Assembly t a.tte~  I1ny of the Sessions of the 
Legislative Assembly? 

(6) Will Government be pleased to .tate if there are my rules th&fl 
'llDseat a member for his prolonged absence? 
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Xr. L. Graham: (4) and (;b). I lay On the table 110 statement which. 
gives, so far as is available, the information required by the Hon01,1rable· 
Me,n.ber. ' 

(0), (d) and (0). The attention of the Honourable Member is invited 
to the provisions of sub-section (2) of section 93 of the Government of' 
Indio. Act, and of rule 25 of the Legislative Assembly Electoral Rules. 

Member. tl/Ao abMJ"eetl t,,_,tllve, for mort! eM" one ,(I"jo" of tAe ,eflond A"embl,. 
I 

Serial I' No. NameR. Period of nbaence. 

--,---_ .... _---_._-_._-_ .. ----_ .. _-_._- -----------
! 

1 I )faung Kun 
I 

2 1 Sir Muthiab Chetti1ar 
I 

8 I ~ a  Mo.hboob Ali KhIm 
I 

4 )fro BhabeDdra Chandra Uoy 

6 Uaja Amarpul SiDgb • 

~ January-March 1926. 
t August-September 1926. 

~ a ~ a C  lL25. 
August-September 1925. 
~ a I' l.  ~ . 

- January-March 1925. 
~ Augu8t-Sepl.ember 1925. 
tJannary-Ma"ch 192f1. 
\ August-September lU26. 
l January-March 11126. 
( Augullt-September 1925. 
l J aD ~ a  1926. 

Kr. K. Ahmed: Do Government propose for the benefit of the country 
to take stringent measures and see that elected Members do attend meetinga· 
of this' Assembly to qischarge their duty? 

PEUSOXNEL OF THE INDIAN DBI.EGATION TO THE EIGHTH AND NINTH 
IN'rl£ltNATlONAL LABOUIt CONI'KR.ENCES TO BB HEI.D 

.-1.'1' GENEVA. 

1892. ·Kr. B. Du: (4) Will the Government be pleased to state if any 
nominations by the Indian Commercial Chambers were receivad after the 15th-
January, 1926, in connection with the representation of employers and 
workers' interests at the Eighth and Ninth Labour Conferences to be el ~ 
at Geneva? 

(b) If so, were they taken into consideration in ~i  the personnell 
of the Indian delegation? 

The Honourable Sir Bhup8ndra lfath JIltra: (a) e~. 

(:b) No. 

Sl'BJECTH I'on DISCUSSION AT THE NINTH SESSION OF THE INTERNATIONAL 
LABOUR CONFERENCE. 

1898. *Kr. B. Du: (a) Will the Government be pleasec1 to state if it is a 
I fact t a~ important matters affecting Indian shipping interest' are to be 

discussed at the ninth session of the next International Labour Conference-
at Genna? 

(b) Is it a. fact that representatives of British shipping interests m, 
India have been nominated as the employers' delegates and advisers to 
the Ninth Conference? If' so, why were the clums of representative-
IndiallB not considered? 
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. (0) Is it Ii fact that Mr. Narottam Morarjee refused D iD.ati~ ~ the 
Eighth Conference because it is con6erned with matters which do ~t directly 
bear upon the development of Indian shipping? 

'!'he D a~e Sir ~ D l a lfath Mitra: (a) The subjects on the 
agenda of the NInth SessIOn of the International Labour Conference 
are: 

(i) International codification of rules relating to seamen's articles. 
of agreement. 

(.ii) General principles for the inspection of the condition' of work 
of seamen. 

Gb) I think the Honourable Member js under a misapprehension which 
appears to be shared by It. certain section of the public at large. The· 
Government of India have not a free hand in making these nomina.tions. 
They are bound by the provisions of Article 889 of the Treaty of Versaillell, 
which compels them to nominate in such cases .. in agreement with the 
industrial organizations if such organizations exist, which are most repre-
sentative of employers or workpeople. as the case may be in their respective 
countries." The claims of all the representatives suggested were C9n-
sidered, but 'the Government of India came to the conclusion that. had they 
selected BS delegates any other nominee than Sir Arthur Froom on this. 
occasion. they would have failed to comply with the provisions of the 
Treaty. As a matter of fact. they approached Mr. Narottam Morarjee 
With a. view to his attending the Ninth Conference as Adviser, but he was. 
Dot willing to a ~ in this capacity. 

(0) Mr. Narottam Morarjee refused a nomination to thE! Eight.h Session. 
but the ground for his refusal was not as given by the "Honourable Mem-
ber. As a ma.tter of fact, neither Conference deals with matters which· 
directly bear on the development of Indian shipping as lIuch. 

tl894. and 1895. 

Sl!l'EltINTENDENT OF THE STAT18TICAJ, BRANon IN THE OFFICE OF '1'11'1 
RAIl,WAY BOARD . . 

1896. -Mr. B. Daa: (a) Is it " fact that the Railway Boord have recruited' 
an outsider to fill up the post of the Superintendent' in the Sf atistical 
Bra.nch? If so, wiD Govemment be pleased to state th.e reasons why the 
claims of the seniormost assistant have been ignored? 

(b) Is it a fact that an assist.ant was running the branch for so long"?' 
If so. what are the reasons for bringing in an outsider? 

The Honourable Sir aharle. Innes: The post of Superintendent of the 
Statisticai Branch is in abeyance, vide page 45 of -the Proceedings of 
Standing Fina.nce Committee. Volume II. No. W. The questions aslred hy 
the Honoura.ble Member do not therefore arise. 

it.~N  OF PREP. RATT.WAY PARAE!'! ANIl ' ~ t. t IC ~ TO THE 
CT.EllIeAT, STAFF OF THE RAII,WAY ROAnn. 

1897. -Mr. B. Du: Will Govemment kindly /.l'ive in full the informat,ion 
asked for in paris (b) Bnd (0) of starred quest!OD No. 966. OD t ~ !lSth 
Be-ptember. 1925. ·ref{arding tbe Arant of free railway passes and pnvllege· 
ticket orders to the clenea;] staff of tbe Rflilway ,Board ? 

tWithdrawn. 
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"'e ltonourable Sir Oharl •• Innla: If the Honourable Member wishe. 
the Pass Iblcs explained to him, this will be done if he will call on the 
:Seoretary of the Hailway Board for this purpose. 

Gll,ANT OF RAll.w,n PASSES TO TIlE STAFF OF THE R,ATLWAY BOARD. 
, . 

1398. ·Kr. B. Daa: (a) With reference to rule III (2) of the rules for 
the grant of passes to the staff of the Railway Board which were laid on 
the table of this House in reply to questinn No. 966, on the 15th September, 
H,25 , willlGovernment be pleQEled to state what are the specia.i rea'lons in 
'consideration of which men with 20 years' service are allowed passes in 
excess of the ~ i e  monetary limit? 

(b) Is it a fact that men under the State Railway Provident Fund Rules, 
draw less pay than the' Secretariat scales of pay? If 80, do Government 
propose to extend the full pass concessions to them? 

The Honourable Sir abarlla Inne.: (a) Length of service. 
~  The answer to the first part of the question is in the affinnative, aDd 

"the, second in the negative. 

PAY OF STENOOIU'PHERS OF TnE RAIl.WAY BOAR.D. 

1399. ·Kr. B. Daa: Is it a fact that the pay.of the stenographers em-
ployed in the Government of India Secretariat has recently been revised and 
that the revised rates of pay have not been given to the stenographers of 
{he Railway Board? If so, why? 

Th. Honourable Sir abarl •• Innes: The Honourable Member is referred 
to the answer given in this House t.o question No. 1158 by Khan Ba.hadur 
'Sarfaraz Hussain Khan on the 9th March la.st. 

OVERWORKED CT.ERKS OF 1'HE ISSUE BRANCH OF THE RAn.WAY B(lARn. 

1400. ·1Ir. B. Daa: (a) Is it a fact that the clerks of the Issue Branch 
of the Railway Board are made to work till late hours at night, Sundays 
and holidays not being excepted? 

(b) Is it B fact that the persons e e~ recently submitted a written 
C ~e tati  to the Director of Finonce to take steps to discontinue this 

practice? If so, will Government please state what action has been taken 
thereon? 

The Honourable Sir Oharlea Inne.: (a) The volume and urgency of 
work sometimes necellsitatt!!I ill.~ late at night as well as on -holidays, 
partiCUlarly in connection ",ith t,he preparation of the ~t and whilst 
-the Demands for Grants are unuer discussion. This applies to the office 
as a wholo. 

(b) The reply is in the negative. 
, 

COST m- THE MINISTERIAl. ESTABJ.lSHMENT 01' THE R~I . A  BOAD,D. 

1401. .Kr. B. Daa: Will Govemmen'E please state the aetus1 cost of t,he 
miniFlterial e!ltl\bl;shment of the Railway BOBTd on the 1st Januarv, 1925 
"and Slst Denember. 1w.!5! including the cost of the Technical office and 
'Imrplu8 establishment, if any? 
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ft. 1loDour&ble Sir Oharl •• lim .. : The following are the figures of the-
actual monthly Oost. of the ministerial establishment.: 

On ht January 192{) . 
On Slat December'l925 

Office of Railway 
Boal'd. 

lb. 
88,461 
33,\ OJ 

e ~ i al 
OIfiIJ e. 

Rs. 
Nil. 

S,8t9 

RECRUITIlENl' 01' THE CURICAJ. ~ A  FOR. THE OFFICE OF tHE 
RAILWAY BOARD. 

1402. *Kr. B. 'DII: (a) Is it. a faot that. a number of men have been re-
cruited in the Iiailway Board's establishment includ:ng the staff of othceN on 
special duty during the last six months who are not qualified men of thf!': 
Staff Selection Board? If so, what is the number of such men? 

(b) Did the Staff Selection Board awrove of their appointments? If 
not, who approved them? 

(0) Do they possess any speoialqualifications? If so, what? 

fte Honourable Sir Oharle. Ion .. : The l lati ~ of the Staff Selec-
tion Board do not apply to the recruitment of clerical staff for the office 
of the Railway Board. The q'Jestions asked by the Honourable Member' 
do not therefore arise. 

RECRt:IT1tIENT OF THE CJ.lffiICA1. STAFF FOlt TilE OnWE 010' THE RAILWAY 
BOARD. 

1408. *Kr. B. D&I: Is it a fact that the Director of Finanoe attached 
to the Railway Board and some Deputy D:reotors make direct recruitments 
of clerkl:4 for.-their respective branches and that Bome clerks in the office ill'S' 
affected thereby? 

The Honourabl. Sir Oharl •• 11m •• : 'l.'he reply is in the negative. 

RECRUITMEN1' OF THR Cr.ltltICAI. STAPF FOR THE OFFICE OJ! THE 
RAIl.WAY BOAUD. 

1404. *1Ir. B. D&8: Is it a fact that three persons were taken ill by three 
different oflicers of the, Railway Board against oTle Mr. Dharambir on 
deputation and that when the discovery wJ18 made two men were absorbed 
in the 'surplus establishment? I • 

fte 'Honourable Sir Ohar ... lime.: The reply is in the lll:lgative. 

COWTTtOL BY THE DIll ECTOR OF I~ANC  RAn.\HY BOA'RD, OF THE 
RECRUITMENT AND PR.OMOTJClN OF THE CURH'AT.STAFF 

OF THAT OFFICE. 

1405. *Jlr. B. Du: (a.) Will Government please state the designation 
of the officer or officers in charge of the ministerial establishment of -the 
Railway Board?· 

(b) To what extent if any, does the Director of Finance control the 
recruitment and promotion of the clerical staff? ' 

(e) Row ~a~  mcn v~ been ~ t in by him 01' on his recommenda-
tion since he Jomed the Railway Boa.rd? 
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(d) Is it a fact that most of the men newly recruited have been given 
higher places over men with many years' service in the Board? If io, 

'why? • 
(e) How many of them have been found qua.lified by the Staff Selection 

Board? 
The Honourable Sir Obarl •• Innes: (a) Secretary, Railway Board. 
(b) ,None whatever. ' 
(0) Only one man and he was a qualified accountant 
(d) Some of the men taken over from the office of the Accountant Gen-

. eral, Railways, or transferred from railway administrations had to be given 
seniority in the Railway Board's office with due regard to their service 
and position in the offices from which they were taken. 

(e) In view of the reply to question No. 1402 by the Honourable Main-
o ber, this question does not arise. 

SENIORITY LIST OF TRIo: CLERICAl, STAn OF ,'HE OPFICE OF TUB 
RAIJ,WA.Y BOARD, 

1406. ·1Ir. B. Du: (a) Is it a fact that a draft seniority li.t was 
reoently circula.t-ed to the clerical' staff of the Hai1way Board with instruc-
tioos to lodge written protests within four days in case any mBn had any 

, complaints to make against the place assigned to him in the list? 
. (b) If so, will Government please state who prepared the list and what 
the occasion was for it? 

(0) How, many protests have been received and what action has been 
ta.ken thereon? 0 •• 

(d) Were the branch officers or the Secretary consulted in preparing the 
list? • 

The Honourable Sir Oharles lnDes: (a) Yes. 
(b), (c) and (d). ';1.'0 fix the relative seniority of· men under the old and 

under the new rates of pay who were shown separately in the old list, a 
draft seniority list was prepared and circulated. A number of objections 
were received which were attended to. Branch officers were consulted 

, where necessary. 

GltAXT m' TONGA HIRE Al\1) DINNER AU.OWANCE TO THE ST,U;P. 0' TlOI: 
BUDGET BUNCH OF THB RA.Il.WAY BOARD. 

1407 .. ·Kr. B. Du: (a) Will Govemment please state the actual amount 
drawn by the sta.ff of the Railway Board's Budget Bra.nch in the shape of 
tonga hire and dinner allowanoe during the month of December. 1925. and 
the first. half of J o.nuary', 1926? 

. (b) Who sanctions this expenditure and on whose, recommendation and 
for wha,t purpose? 

(c) Is this sort of expenditure incurred by any· other branch of the 
Railway Bqa.rd? If not, why is it necessary for the Budget Branch? 

(d) Is it a fact that. daily tonga hire is given tQ oertain. persons? 
(e) How many extra men could be appointed with the ~ Ipent 

" on this account? 
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The Honourable Sir Ohallel IDDel: (a) Separate figures for tonga hire 
for the Budget Branch are not available. No dinner allow8ncewas given, 
but on occasions when Ulen of that branch remained in offioe till a. very 
late ~  refreshments were provided by the Director of Finance at his 

-own expense. 
, (ob) Tonga. hire is paid when an officer certjfies thljl.t an employee was 

detained in office in the interest of work after 7 P.M. when no bus is avail-
able to take him home. 

(0) The practice is general and is not restricted to any particular branch 
·'of the office. 

(d) No. 
(e) Does not arise. 
1If. B. Du: Ma.v I know, Sir, if the Honourable the F.ina.nce Member 

supplies Buch conveitiences to his' overworked stoff while the Buciget is 
',being prepared in his Department? 

. '!'he JloDoufable Sir Bull _lackett: If the Honourable Member will 
:put the question down, he will get an answer. 

NUMBER OF OFFICERS ON SPECU.L DuTY IN THE RAII.w,n BOARD. 

1408. ·Kr.' B. Du: (a) How many OffiC8l'B on special duty are there at 
. present in the Railway Board? / 

(b) Will Government please lay a statement on the table showing their 
respective duties, rates of pay, substantive appointments held by them, 
and pay drawn by them before ~ ei  a.ppointments on special duty? 

fte Bonoarable Sir Oharles 11m .. : (a) Four. 
eb) AMta.tement giving the information is laid on the table. 

Name. • 

Jlr ••. R. Khan • 

Mr. R. G. Marriott. 

Mr. Gop&1 Nath 

<col. R. A. NeedIwm 

Duty. 

To p1'8p&1'I! in full dct&U 
a list of r&il_y pro-
'iede put forward by 
local adl1llnbtratione. 

To advillCl in the matter 
. ' of purrhuc of timber 

IN1d kindred RubjectR. 
To co-ordinate tho 

.yetem of the t"Ompil&-
tion of .tiBticI in 
force on dUferent Bail-
way •• 

To ~ .l  Meclle&1 
&lid 8&uitary an,'DgO-
_ts aD tlae Nort.h 
Woatozn Rail_, &Rd 
other State Rv.i1way •• 

, 
Pay. 

Ra, 

860 

2,000 . 

800 , 

8,J:60 

Substantive 
&ppoint-
.ment; 

... - .•.. .. -

8uperinte n den t, 
Railway Board'. 
olBce. 

Deputy Conl81'Vator 
of Jl O1'l!1Ih • 

Compilation Otlcer 
for St!ttl.tle., 
North Weatern 
RIll_y. 

Deputy Director 
Oenljlr&l, Indiua 
Mellie&! Service. 

PAY 
of that 

.ppolutaat. 
- ... .... '-'--'. 

R .. 
680 

o ISO 
pIll' ~ . 

636 

2,.ao 
II"" ~

\ 
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DUTIBB OF THE DEl'UTY SECRE'l'.iRY AND CHIEF SUl'ERINTENDENT (.F THE 
RAIl.WAY BOARD. 

1409 .• J[r. B. naa: (4) Will Government please state what are the 
respective duties of the Depuiy Secretary and the Chief Superibtendent 
of the Railway Board and what were the duties of the Assistant Secretary? 
(b) What pay ia drawn by each of them and what pay was drawn by 

the Assistant Secretary before the appointment was abolished 1 
(c) Will Go'vernment please state in figures the actual saving. to' Govern-

ment by the present arrangement with reference to the reply given to 
part (a) of the unstarred question No. 168 on the 14th September, 19251 
(d) With reference to the reply given to part (b) of the question referred 

to above, will Government kindly state to what post Mr. Rundlett reverted 
on relinquishing charge of the office of Assistant Secretary1 
(e) Is it a faot that he continued in the appointment with a different 

nomeiclature and slightly less pay 1 
The Honourable Sir Oharles Innes: (a) A s\atement is laid on the table" 

.describing, respectively. the duties of the Deputy Secretary, the Chief Sup-
erintendent. and those previously allotted to the post of Assistant Secretary 
which haH been abolished. 
(b) Deputy Secretary-RR. 1,300. 
Chief Superintendent-Rs. 700-000, 
Assistant Secretary-Reo 1,000-1,250. 

(0) As regards the question of savings, the reorganisation of the Rail-
way Board mu&t be considered as a whole and the details of the reduc-
tion of expenditure are given .in the Proceedings of the Standing Finance· 
Committee for Railways (vide Memorandum at page 45 of their Proceedings,. 
Volume 11, No.8.) 
(d) Superintendent. 
(e) No. • " --=z 

POlt. :Brief description of duties. 
_. __ · ___ • ___ ·_·· ___ 1 _________________ _ 

Deput.y Secretary 

Chief ~~i tA e t 

Contro18 the Estahlishment and Genet:al RranchfJR of 
the offire And actinjl l1ndt'r instructions nf tlle 
RIII'1'('t1l1'v nnd the ROArd deAls wit}, Illte.tionR afFl'(,tinl!; 
indiv:dtiolR in t},p Railwav e ta i~l lDe ta and all 
matters nffertinl/: UnillllA, Rt i ~R. t.itlI'R, d,'colationR, 
~ ts. fltC. AA~ tA Ille St'M'etll.ry in fh .. l' t' '~l 
Rlrpervi.irn of hl1Ailll'sa in oil llrnnchl'R of l11e rffire. 
f'nntrols tlle m'p<'nditul'e of fhl' RonJ"d's officI' Bgftinst 
the V'l'ftnt and is in charita of the miniaterial office 
est ohli.h '"!1E'llt. . 
Perfonnq flie ordinary dutics of t1Ie flnperintf'ndpnt. of 
nne of the f'1'Ilnrhrs of the dfioo Rnd lII. in oddition, 
in charlll' of dlirt' mAnRjtement suoh It9 prepat"Ation of 
bi11Q. mrvemt'nt of .offire. I'ffice Rtatiol1rry, fnmituro, 
telerhclneo. printin!!: offce prort'dnre ard all rorreR-
pondt'nre in o"nnrction lhl"1'f'with. He i. alao in 
l ~l  of the infetinr t'rillhlishmfnt. 

• An thl' wl'rk nrw Jll'rforml'd by the ('hi'lf Superinten-
dent tnf:"t'lher wit.h t ~t portIon (>f Dl'pnty Sec'eta!'Y". 
work which pertain to the control of olfice llltabb.h· 
mcnt. 
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RJ:lbUCTION 0' TDB CLBRICAL E8TABLISlllldti 01': TUIII ' I~ I OF THE 
HAlLWAY ·BOARD • 

• I • I' .,', "! ,. • • 

1410. *Kr. B. naa: Wit;b refwenoeto' the reply to pazt (0) of unstarred. 
question No. 166 put in this House on the 14th September, 1925, 
:that some 0.£ ,the men w.ere oonfirmed by the Railway Board's orders of 
.the 22nd Janl1ary, 1925 •. with retrospeetive effect from the 1st November, 
1924, snd,the reply to part (d), that the orders of t.bs'22nd Ja.nuarywere 
lIot reversed in some cases bytbe orders of the 21st, May, 1925, and {he 
.reply to part (0) of the same question,that the reversions were made -to 
keep within the reduced cadre, will Government be pleased to lay copies 
of the two office orders in question on the table? 

The Il D a l~ Sir Gharle. !Jmel:, Copies of the office orders are being 
sent to the Honourable Member. 

"RETIJLEAPUl'J.' OF ~ll ll.  TRlI) CLEu,uaL ' . IIilH N~ I. :TJlI£ O'FICII 
Ol!' THE RAILWAY BOARD. 

,1411. *JIr. B.,])&8: With reference, to the reply gi\ten in this House to 
unstarred question No. 167:Qn the 14th Sept8lQber, 1925, ,will Govem-
ment please state how many of the 10 members of the std of the Railway 
Board have .een r.et4'ed? ,If the full DUIXlber ,hal .bot ,been retirecl, will 
G!)vernment please state: the reaSODS for revising their ptevious decision? 

'l'he Ilonourabl" :Sir Qh&rle. 11m .. : Six have already been retired. The 
previous. decision has. not been revi&ed and the question of seleoting others 
.for retirement is u.nder consideration. 

APPOINTMENTS IN THE ELBCTRIJ'IOATION BRANOH 01' THE I ~ICA  
DBl'AltTMlIINT OJ!' TlJI GaUT INDIAN PBNINSULA RAIl.WAY. 

1412. ·1Ir. B. :baa: (a) Will Government be pleased to state whether 
it is a fact tha,t recent Superior Revenue appointments in the Electrifica-
tion Branch of the Mechanical Department of the Great IpdiaD Peninsula 
Railway are being made without duly advertising the vacancies in the 
Press? 

(b) Will the Government be pleased to state whether such minimum 
:standard of qualifications as are fixed for recruitment in the Indian Semoe 
-of Engineers is adhered to in making these appoi.ntments? 

'l'he BODourable Sir Gharle. lime,: The reply to both parts of the ques-
tion is in the negative. 

INDIANISATION OJ' THE Srons DEI'ABT¥ENT OF STA.TE RAILWAYS. 

1413. *Mr. B. Du: (a) Will Government be pleased to state what is 
ilhE: total number of posts in the superior grade of the Stores Department 
of the various Railways controlled by the State and how many of these 
posts are ~e ie  ~  Indians? 

(b) Do Govemmeut propose to give effect ~ 75 per Gent. of IndillnisB-
-ti6D in fib.e"supedor grade of ·tbe Stores· De a i ~tI  of the 'V&rioul Rail-ways? " ,:..., I '.' " ,..", .,.. !' 

B 
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'l'lae ...... able 11&1 Obarl. IDa.: ~  Full information rega.nti.Dtl the 
nationality of Stores Officers on the East Indian and Great Indian Penin-
sula Railways is not available, but on the old State lines there are 28 otB.-
oere of whom 15 are IDdians including statutory India.us. 

'b) Ii .. propOlied io fUl, in future, 1I1e BUperior cadre .of State :Rail-
way., 8ioNll Deparbrlent, from oiIicerB -of die Civil and Keobanioal Engi-
aeeriag l>ei>anmenta. A. regards the Indianisation of the .. laster ~
D~' the Honourable Member is refeued to the rep_ I gaTe to aenam 
Honourahle Membelll in the course of the debate on ibe Bailway Budset 
OIl the 24i1a ud 26th February. 1926. 

PROVIDENT FUND AND FIDELITY IN8uRANOB ARRANGEXIlNT8 IN CUBUNCY 

OJPnCIIII. 

1414. -Jlr. B. DI8: (/J) Will Government be pleased to state if they have' 
come to any decision on the question of Provident Funds and guarantee 
eootributions by -tire Currency OfIice st. -88 was railed in ata.rred qunticm.' 
No. 987 of 1925? 

(b) Wi» Govel'Dmellt be pleue4 to riate when iI'bey intend to publiah, 
liheir new Prvftdent PaBti Bules fOr all 01asse8 of employees? 

TIll BoDcnuablellr aul1 BIacb't:. (II) The <Jeifernmeat ba.. deeided-
Iohai • ndical 'change in the Provident Fund aM Fidelity Iusura.bCe a.tr&np-
ments in Currency Offices is undesirable at present. They have, however, 
eanotiODed a :new ,Fidelity Insurance lO'heme under which tlte premia pa.y-
able by the employee. hne been reduced toone-quarter of the amount 
payable at present. The new scheme Will ~ l  oome into fome from 
the 1st April 1926. . 

(b) If, as I presume, the Honourable Memher is referring to the draft 
Contributory Provident Furid Ruletl I may ten him that these a.re being 
examined and wil1 be issued when they are final\y approved by the Secre-
tary of State in Council. 

INTlI.ODlTCTION OF A PROVIDJIINT FUND SY8TJ!lK. 

1415. -llr. B. Du: Will Government be plensed to state if they have 
come to any decision in regard to the Resolution of the Cmmeil of State 
passed in February, Hl24 , for the introduction of a Provident Fund .ystem?' 
Will they he pleased to lay on the table B statement showing the steps 
that hnve been taken in this direction up to now during course of the last 
two years? 

The Honourable Sir Bun Blackett: T have explained the position in toe 
reply given to the Honourable Memher's uDstarrE'd question No. 51 on the 
25th August last. No decision has yet been arrived at. 

INTRODUCTION O'P A NEW FInEl.ITT IN8UllANCI!l SrHE)[l!IPOR ElIPT.OTElI8 en 
CURUNCY OFFICES. 

1416. -llr. B. Dal: (a) Will Government be pleased to state whether 
_ it is a fact tbat they are considering the quest.ion of i t i~ a new 
meurance scheme fOil lhe beueftt of erppL)yeee of India. 01ll'l'8llcYl Offices 
whicb ";11 be brought into force from 1st April. 19261 
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(b) If the answer to part (a) is in the aftil'pl&tive, have u.ey aaked hr 
my constructive proposals from t.he staff of Curreucy Offices for a mu'u,l 
insurance scheme as stated in answer to my question No. 94 of 26th August 
1926? If Dot, do they propose to oall now for such pI'Opf)t81s" 

(c) Will Govemment be pleased to lay on the table a copy of 'hia 
pPOpoaed scheme? 

the . ~a le 81r »IID Blackett: (a) IoDd (c). The HODOUl'able K_-
ber is ref-erred to the &Dawer just givtiD to que.tion 1414:. 

(b) The Gowrnment do not intend to oall for such proposals for .~ 
reasons stated in answer to part (d) of question 94 of the 26ih Augad 
1925. 

UTlLIU'l'lOlf OF THE BOitBAY CU1.t.ltINOT OFPTCE CO-OPlltATlVE CUDrr 
SOCIETY AS AN AGENCY TO UNDJ!lRTA.1I:E FInILJ'tY IN8U1UNCE 

rOR THE CURllENCY OFFICE STAFF. 

1417. -Mr. B. Du: Will Government be pleased to state whether their 
attention has been drawn to the resolution passed at the meeting of the 
Bombay Currency Office, Co-operative Creiit Society, lAd., on BOOh of 
Mlimh, 1925, regarding ihe acceptance of Fidelity Bonds from the Sooiet,? 

fte Koaoarabte iii' Bid Bl&cSkett: The reply is in the affirmatift. 
The Government .. Go Bot propose to use the Bombay Currency Office 00-
operative Credit Society .. an agency to undertake Fidelity Insutan.ce for 
the Currency Office staB. 

UNSTARRED QUESTIONS AND ANSWERS. 

EUUY,SION OP MAULANA MOHU()[AD ISHAQ I':aoll THE NORTH WlDS'l' 
FRONTIER PROVINCE. 

252. Mr. S. Sadlq Hasan: (1) Are the Government aware that 
Maulana Mohammad Ishaq, a resident of the North West FrODtier 
Province, was expelled and is still not allowed to return to his province? 

(2) Are the Government aware that the Maulana is now residing at 
Rawalpindi and does not get a single pie from the Government for his 
expenses? 

(8) Are the Government aware that the Maulana. averted the happening 
of a Hindu-Moslem riot at Rawalpindi and that the Deputy Commissioner 
of Ra.walpindi recommended to the Punjab Government to secure the 
canoellation of expUlsion orders? 

(4) Are the Government aware that the political .atmosphere in the 
country has cooled down, and, if 80, do Government propose to all ~ tho 
Maulana to return to the North West Frontier Province without any con-
ditions? 

The Honourable Sir Alezander Jlu4d1man (1) and (2). Yes. 
(S) No. The suggestions made in, this part of the question have DO 

foundation in faet. 
(4) GtrVemment a.re not so aware, Rnc! itla not ,at present proposed .. 

allow Mobatnin84 Iahaq to return to the North "'ttt Frontier ~D e. 

• • 
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AP'PoINTMBNT '0., .A. CmnllTTEE TO INQumE nfro THE WORKING OF THB 
ARMY C.UrrEEN BOA.RD (INDIA). 

253. EhaD Babadur W. II. BU8I&DaUy: Will the Govemment be 
pleased to state if they propose to appoint a committee consisting of an 

"equnl number of officials and non-officials and presided over by an Anny 
officer to be nominated bv H. E. the Commander-in-Cbief to inquire into 
8l1d scrutinize the working and the accourits of the 'Army Canteen Board, 
and after such inqUiry and investigation to report as to the adlisability or 
otherwise of, retaining the. system and granting it a further loan besideB 
the Bs. 80 lakhll already advanced? 

Mr .•• Burdon,: The attention of the Honourable Member is invited 
to the reply given on the 16th March, 1926, to hisUDBtarred question 
No. 221 and also to the reply given on the 19th instant to his unstarred 
question No. 234 •. 

REVISION OF THE PAY OF SK8.0FPB·lN CUlI.RENOY DUIOES. 

'254.111'. B. Du: (a) .will Government be pleased to state whether 
'. their attention has been draWn to the inadequate Bcale of pay of the shroffs 
as stated in the representation by the Bombay Currency A.sociation? If the 
answer be in the affirmative, will Government bep1888ed to state if the 
same h.received favourable. decision in their hands? 

(b) Is it a fact that the shroffs in Currency Offices get an increment 
01 one rupee per annum? 

(0) Do Government propose to revise their scales of pay from the 
tlCale offered to them in 1922? 

(If) Will Government be pleased to state whether the following com-
parative statement showing the scales of pay of the clerks and the shrof'fs 
in the Bombay Currency Otlice is correct? . 

, 
CLBRKs. SBROFF8. 

Date. Head 
Shroff. 

Minimum. Maximum. Minimum. Maximum. 
'----.. - .... ._--- ---_. 

RI. R •. R •. R •• R •• 

1919 SO 100 80 50 60 

1,t; Januai'y, 1920 . 40 I 100 400 60 '10 

18th ""tober, ] 920 
I . . GO I 100 60 '10 80 

.. 
bt March. 1922 60 100 GO 80 90 

lit June, 1924: 60 11)0 , IiO I 80 90 
\ , I 

(II) If the a s ~t  the abeve be i~ the affirmative, do ,Government 
pl'Opose proportionately. to ,revise the lCale .of .hroffs along witll tkt of the . 
clerkl? 
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PAY OF THB MENIALS. OF i'HE BOMn,4.Y CURRENCY OFFICJ). 

255. Kr. B. Das: (a) Will Government be pleased to state whether the 
minimum pay of lower class servants in the Bombay Currency Office, 
a.lle~ "menials." is only Us. 10 (excluding allowances) and whether their 

maxImum pay IS Rs. 14 only? 
(b) Is it a fact that allowances to these menials are not given in the 

case of sick leave on half pay? 
(0) Will Government be pleased to state the average pension that 

retired menials of the Bombay Currenoy Office are drawing? 
(d) What is the usual scale of rise of this olass of loyal servants of the 

Currency Office? 
(6) Will Government be pleased to state if it is a fact that the olerioal 

staff and menials of other Imperial Departments in Bombay reoeive a better 
scale of pay after revision? Do Government propose to apply the same 
scale of pay to the menials of the Currency Department without wait-
ing for the lead of the Local Government of Bombay in the matter? 

GRANT or INCREMENTS TO THB CLEB.KS IN THB BOKBA.Y CURDNCY 
OFFICE. 

256. Kr. B. Du: a ~e Government aware tha.t ~  the introdUO,tioD 
of the revision of 1924, the senior clerks got practically very little beneJlt 
Uld that in the Bombay Currenoy Offi:oe olerks got as follows? 

Clerks who have put in 8 years' servioe got Rs. ~. 
Clerks who have put in 10 years' service got Rs. eo. 
Clerks who have ,put in '16 years' service got &.96. 

, (b) Do Government propose to consider the advisability of t~ two 
or, three inorement. to them 1 

,P,U 0' NgrB CHJlCltlltS Illf CUJl.RENCY OFFIOBS • 

. 257. Kr. B. DU: (a) Are Government ,aware that there is a good deal 
of discontent amongst note aaminers in Currency Offices owing to the 
differentiation in pay in the note veri6.oation section and the note checker' • 
. section? 

(b) Do Government propose to bring the salaries of note checkers to 
the same grade as that .of the note verification section? 

" The -Honourable Sir B88ll Blackett.: The information required by the 
Honourable Member is being collected, and will be supplied t.o him as SOOD 
as possible. ' 

R£VlSION OF THE PAY .olI' SUPERINTXNDJIlNT8 IN CURRENCY OFrrCBS. 

258. Mr. B. Du: Will G,rt,ernment be pleased to state whether they 
are aware that the scale, Ilf pay of the e~te e ts  etc., of the 
'Ourrencv Office. was not revised by the revision of 19241 If 9.0, will Go,,· 
ernment be pleased to etatI'l whether th'ey are going .to revise the, Icale of 
pay .of the Superintendent. of the Ourrency Oftioe now1 If not, why noll? 
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The Honourable Sir BuD Blackett: The pay of Superintendents in 
Currency Offices was not revised in 1924, for the reason that a further 
revision was not considered necessary, in view of the nature of the work, 
and the prospeots of further promotion open to Currency Office Superin-
tendents. But Superintendents in the Currency Offices at Karachi, Lahore 
and Cawnpore were placed on a scale of Rs. 200-10-800 per mensem to 
bring them on to a level with Superint.endents in the Madras Currency 
Office. Further revision of the rates of pay of Superintendents in Currency 
Offices is not under consideration. 

BILL PASSED BY THE COUNCIL OF STATE. 

Secretary of the .A8I8mbly: Sir, in sccorda.nce with Rule 25 of the 
Indian Legislative Rules, I lay on the table the Bill to amend the provi-
sions of section 88 of the Indian Succession Aot, 1925, which was passed by 
iIle Oouncil of State at its meeting held on the 28rd Mo.reh, 1926. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secntazy of the Allembly: Sir, the following Menage hat been re-
.~ve  from the Secretary of the Council of, State: 

.. I am direoted t4 inform lOU t ~ t.qe(:lollncil of, State _V" at their meeting beW 
_ the 22nd March, 1926, agreed without ey 'amendments to the following Billl which 
--pasled by the Legillative AlI81Dbly on the 16th and 17th March 1916: 

1. The Indi&ll Finance Bill, 1926. 

2. A Bill to provide b tb ... egular nbmiaiOD of retumB of quantltiea of cotton 
goods manufactured and cotton yarn spun in British India. 

3. A. . Bill to define In' cartaiil ca... 'therlghta of ·1.al practltionerl t4 Bue for 
their fee. and their liabilities to be sued in re8peat of negligence in the 
discharge of their profellional duties. 

4. A Bill to amend the law relating to thQ appointment of legal practitionerll in 
civil Buits and for this purpose furtbei-to 'amend the COde of Civil Pro-
cedure, 1908. , 

S. A Bill to provide for tbe maintllnance of the .works eata~li' e  to lupply driDldq 
water mbulk for the urhan area of the cIty of f}elhl, and for that pul'JlOl8 to 
'C II titli~ a Joint Wder Board to undertake .uoh maintenance. 

6. A Bill further to amend the Indian Income-tax Act, 1922, for certain purpo .... 

7. ,A Dill further to amend the Indian Divorce Act. 

8. A Bill further to amend the Indian Factori .. Act, 1911. 
9. A Dill to explain certain provisions of tbe Transfer of Property Ac. 1882." 

STATEMENT LAID ON THE TABLE. 

PuaOUASB OJ' STORBS BY THE HIGH COKMJSIIOND FOR INDIA. 

!'he BOIIDurable IIr Bhw.peDdra Bath JDtra (Member for InRsf;ries 
aDd LAboUf): Sir, I h6ll to lavon the table a. atatemt'llt fumiabed by the 
H ~  Oommi .. ioner for India II i ~ all cue. in which t ~ lowest tenders 

~ not been accepted by },lim ~D pUl'OhRsinsr stores for the Government; 
of ID;dia during the half year ending ilhe Blat December, 1926. 
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RESOLUTION BE POSITION OF INDiANS l~ SOUTH AFRICA. 

The BCJIlOurabIe Sir Alu:&Dd.er KuddlmlA (Home Member): Sir, be-
foro you call on the Hqnourable Mr. Jinnnh to move the Resolution'" whJch 
stands in his name, 1· crava your indulgence and the indulgence of ibis 
House to make a sta.tement. 

JIr. Prell4ent: If the Honourable the Home Member desires to make 
B Iltatement in connection with the question to be raised by the Resolution 
of Mr. Jinnab, I could not allow him to do so unless Mr. Jinnah agrees 
to such a course being adopted. 

Mr ••• A. Jinnah (Bombay City: Muhammadan Urban): I am al ~s 
glad to hear from the Government any statement that they ma.y wish to 
make on the floor of this House 88 they ~ seldom do so. 

Tbe BopourabIt IIr AleUDClar KuckUman: I am glad that my request 
h'" met with Mr. Jinllah's approval, and I hope also the approval of the 
li>use. 

1 Sir, my ground for asking leave t,c. make a stat ~ e t is that . ~ ma.ltier 
which ma.y come under thEl consideration of this s~ is one of the 
gl!efltest importance on which I do not think tliere is any differttnoe , of 
opinion 88 to the object to he achieved on the part either of the Govern-
ment or of any Member of this House, or of the people of India geJ;lel'ally. 
I am at any rate convinced that, I1S regards the Mover of;he Resolution 
hi> one object, I am sure, is to strengthen and not tlo weaken the hands 
of Government. Sir,' I should like to make my own persMlal position in 
this matter 88 LeRder of the House cleat" In the first place the Resolu-
ti~  on the ,paper to-day, and the meeting of the Assembly to-da.y, is the 
.. _- ...•. -. . .....•..•.. _ .. __ . _ .. - _. __ ._.- ...•. __ ... _--- -------------

.... This Aisembly recommends to the Governor General in Council t.hat. he will be 
pI_sed ~. . 

(II) to rtlpresent to the' Government of the Sout.h African o.nlon that the propoaed 
legielation known al the Areas Reservation and Imml!p:atlon Registration 
(F-urther Provision) BiIl'is wholly unacceptable in rrinClple, it heing unjuBt 
and inequitable and inconsistent with the rights 0 British oltizenship, and 
furtbt"r oonstitu't.es a dist.inct breach of the Gandhi-Smuts agreement of 1914 
in that it is cllieulated not only to make the position of Indians in Baath 
Africa much wone than it waR in 1914, but ita pro'fisions are deslgneel. to 
deatroy 'feated rights ud to make residenoe in t a~ country of any .If. 
e ~i l I i~ impoaible i 

(6) to make a further effort to induce the South African Union Government. to 
agret! to II round table conference COD.isting of, among others, Indian 
rep",sentativllS to settle all grave out8tanding matters in controversy bet_n 
the .aid OoverllJllent .. Indian.;. . 

(e) to . rvresent to Bil MajeatY'8 GovernDl!'llt tbat In ·view of the extreme 
I ~ta e and IU'IJ8Dc1 of the matter It should use it. inlluence with the 
Routh African UnIOn Oen-ernment to bring ahout a round table conf_ce 
for ,the said purpoR i 

(Il) to arrange if ntlCeuuy fo! a del!utation conli.ting of representativea of the 
two HOU888 of tbe Indian Lel18lature, the Gov1IrDDieDt. of India ad aIao 
of IndianB in Bouth Africa .to viait. England and make D-..Iy ~ata. 
tiolil to, the Brm.h CaliiDet and Parliament i 

(e) to repNsent to the ImJMIn.l Oovernment. tbat in the neat. of the f.l .... of 
.. : lIOyutis!actory set.t1em!iDt 0.' the.J!ullt.ion and of the puain,of thf Alieas 

ReservatIOn &ad. IJDIIliIratlOll (Furth.. Pl'O'riaionj Bill mfo Jaw au 
MaJ .. toy's Oo",_ .. t. I.uld advise lIil lfajllt)' kI It.Jlow Uat ",eI la .... tt 

. ( t88!) 



,28S:j 

fulfilment of a pledge I gave on the 28th J alluory .lut. 0. that oeca.sion. 
Sir. I said: _ . 

.. The diecusaion of the motion and the amendment at this particular juncture 
will, iD theoouict-d .. opinioa of· ,he' 'Oo\WJIlDent of India, prej'lldlC'e the Jk'IltioD in 
lioIlt.b Alriea ",htll'e negotiation. areat,a very diffteultllbd eritioal ... ~ . " 

. :! .j: ' : t 

Since thEIn the matter WQ.B raised in the House of l:"ords on the 28th 
February. 8J;ld' Lord Olivier, in withdrawing his motion, made the follO\\·· 
ing remarks to which: I would draw the attention .of thie HOIJse: 

,. The ateps which have been taken b,. the Viceroy, incolllllitation ~t  tb, noble 
Earl, have certainly improved the situation in 80 far al they enabled the whole 
principle of the Bill to be again disculsed, and after we know t.he result of thOle 
steps then, J entir .. ly agree with tlie noble BeI'I, will be the time for UI, if nl!lCl!llIArY. 
to press Hia Majesty's Government for any further disc10lures of t ei l~ .  or, their 
illMDiion •• " . 

On thut Lord Olivier withdrew his motion. 
Now. Sir, the position with regard to the Select Committee which, as 

the House knows, js sitting in. South Africa, 'is ·preqisely the UBI. 88 when 
the House of Lords st e is ~si l . The Select Committee ie itill 
sitting and is still at the stage of. heating witnesses. ,Their repor.t-. i. -not 
e ~'~ ie  before the end of the month. 'fhe publilhed. eOl'l'espondence 
sliows that the ~ e t of I~~  ha.vedone everything in their power 
to represent the Indian case and to secure an acceptable settlement. I 
wiU s.il't the Ho'use to. aCQcpt my a.ssurance, though it is not nBoe •• ary to "do 
so 88 His Excellency has alre8.dy spoken on the point--,however. I renew 
the auurance that the Oover,nment of India will ti ill~ 'to spare, no 
eft'crl 110 secure-that 'the :A:eiatio 'BilliB not ~ee e ' with and to 6tfecf ail 
aceeptable settlement of tb'e other' points' at issue. Of the everitul1,leii.ie 
it is DOt· pOll.ible to m .. ~ aliy forecast, but of one thing I feel s1i1'eand 
tb&t is that the diBeU88ian at, tbis stBge of certain ls. e~' at the Resolu· 
ticm -eannot be helpful And may seriously jeopardise any prOspects tLere 
may atillbe ofa latilfaetory settlement. I am confident thllt no Metnber 
,of this HOUBe, and cartainlv not' the Member in whO'ile Darne the RellOlution 
st_cia; will desil'e to _tribuM to suoh a reault by a.ny aLot,ion on hiB part. 
and tberefore I ask him, alt-. ;hearing my statement, not to make· his 
motion. 

lit. ¥, 4. l11uaah.: Sir, I have listened to the eta~e t mads hy the 
Honourable the Leader of the House on behalf of Government. 1 fully 
realise the situation that is facing us ~t the present moment. On the 
17th of February 1926 Dr. Malan. the Minister in charge of this BilJ in 
the South African Union Parliament, stated as follows: 

.. Eb far we had turned down, two very important requests of the Govel'JUlNDt· of 
India, and under these circumltances we realise that the feeling wa. Iprin,mg up in 
Incla, and a1110 amoog the Indian community in South Africa, that we were forciDi 
tbIaqiI' tJii. molt important letrillation in wltieh tbf'Y were 10 Yital1y COneerDed, DOt 
cmJ.y .... i1la, the will of tJie Indian eommllDit.y H.d the will of. the o-mla.t of 
India, Dut forc:iag it t~l  without Jiving thelp any pl.'Ofer' opporlluDity of lafiu, 
tbe case of the IndianB before the Government of the country anel e ~e the Leil" 
t-." 

From thiS it will ~ obvWQs tba,t the South, African Government have 
realised the intensity of feeling not only in thi. CO\Ultry wnongst aU 8setiolUl 
of the people but al80 the intellllity of feeling 01. the Indians in South 
Africa. whose vested rights Are in jeoPllrdy if this eas~e ill PClSUctSir, 
b.'ftder'·' .... eecIed, to My: " ", 

'~' . f •. t'- it -ira., ~ ri .. ~  iii. attach ~iD C4N1dit.iou SlId ·,,&'-··cb.' W •. f. i~ .  fliVIo","'- . ' Ie . --..-
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-(that is, the course that they adopted)-
,. beoauBi this was UIIdertbe i ~a Cl ' PrllvaUins ia Sout.h ,Af1!iea and t.hil HOUle 
an unusual ~ ~ t e unulUrJ proceci1ll'e being a~ ,the order to .move Mall ,aecond 
reading of the BllJ was dllCharged and a Select CODIlDlttee was appomted." 

,_ .d,· .' !. 

And further he recognised that the Government of 'India' hM taken up 'a 
very clear· a.nd precise pollition, a.nd in his own words 'he says: 

"We fnlly e ~ise that qui' proposaLs;' 

-(that is, the Government of Indja.'stelegrum)-
., halle been . liven the fullest consideration, and we t ~~ understand that the .r 
nuw made to U8 involve. departure from the normal parliamentary practice and 
procedure. We 888 in it another proof of the desire on' the part of your Ministers to 
find a BOlut.ion of this problem." , 

, Tbe telegram addep that' t~e Govemmertt of India accept the otter 'to 
let the Bill go to the Seleot Committee before the aecondreading IW.dnQted 
~t  satia. a ti~ ~at the te ~ of referet:ioe would be sufficiently wid,$'GO 
lDclude the pl'lncllple of the Blll. They assume that the representatives 
·of Indian opinion in South Africa would have' IW. oppoi-tUuityof present-
'ing :iJhew claimB which they felt sure the Union Govarilment would agree 
would not fail to assist the Committee enormously' in their task.' '.' 

Now, Sir, I fully e ~se that t '~' el~ t  C~ ittee . has Dot con-
cluded its ~a s  that it has ,not yet ~ e i1;M report and, to Plllt itiD 
lesal Jlnguage, the matter therefore is nb judice. And, Sir, nothing is 
,further from my minI! than 1;0 we61enthe (Jov6l'J¥llent of· India or their 
position in ~la.ti  to the negotiations whloh q.re ,somg· on, . aDd 1 ahall 
be the last. peraon who by i~ it might enable:the Govemmetn of India to 
say that because of yOW' actions we ~ Iit this be.ttie which ,is & forlMn hope 
iu Illy opinion, if for .noot.'ber re8tiOnifor· one I'e&ilOD alone, that we on this 
side wpuld not like to come in for ,thlJ sllgM6IIt blame by doing BDything 
which miglht be said to have frustrated,'tbe object we have had in view. 
Therefore, I am in the very difficult and delicate position, a.nd I bave no 
desire to move this I-tBsolution at this t Il lt~ .. ~~.  1 would, draVf the 
a.ttention of the Government to one foot" and that iS'that Dr. Malan, in 
t~i  very speech of his whiah J have read, sa,s ,that this p,iece of .legisla-
tlOn must go through, before the end of the SesslOn of tbe UWOIl Pa.rliameat, 
which is about the end of May. Supposing ,the Governmento.f India, who 
are doing their utmost-nnd I recoe:-nise t.hat there. is complete. agreement 
between them Rnd us-fail nnel t,hit'l Bill is passed .through befol'e the end 
of the Session, where I:Ihnll we Rtlilla? '!'his LElgislature will be depz:ived ,"If 
the opportunity of prellsing itM opinion andmQking the recommendations, 
partioularlythe la8t reoommendation whioh iSebntained in my Resolution: 
This is a matter of t e l ~ 'rital importa.nc&; ypu know tne intensity of 
feeling throughout the country. I would therefore requeBt the Govemrneat 
that in this matter, they should go to the lenjl'jtb of OAlling a special Session 
of thia A.aembly, if necessary, at an ea l la~e ana give this ~s e 
an opportunit.y of then ~e i~ it 'i. ~  and s t~ t.hemfurther 
iIl'the event of there bemg a disaster. (Applause.) . 

ft. JIODourabl. Sir .&1lU1lur IluddIm&D.: Sir. I NCOgDi"'" til •• my 
friend haa adopted what 1 think this House wm consider a ,atateaIQanlike 
eourae intbe action 'be baa tuen, and Itbqk .11im ~ e a  of· the 
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Government, but more on behalf of the Indians whose intereste migh* 
otherwise have been seriously prejudiced. I notice he has referred to the 
negotiations and has feared an ill issue; on that it would be improper for 
me at this moment to express an opinion, though I myself think that if 
one gees into negotiations with a defattist feeling it is likely to lead to 
defeat. I, though not very optimiatir, am perhaps slightly more optimistic 
than he is. 

In regard to & special Session in the event of t.hinga going wrong, it il 
not open to me to make any pronounoement because, as my Honourable 
friend well knows, the calling of the Session rests with the Governor Gen-
eral, and it will rest with u Governor General who is not yet even in t,he 
country; but I can promise that this dobate will be laid before him at an 
early date on his arrival. 

Mr. PrMideDt: Before I adjourn the House, I should like to remind the 
Honourable Members that they are required to be present in this Chamber 
to-morrow morning at· 11 o'clock, when His EzoellenGy 'be Oo"'emor 
General desires to address the Indian Legislature. 

I adjourn the Bouse .ine die. 
~ 

The Al8embly then adjourned ........ 

P . ..... 
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